Y *  Calling attention to a matier

[Mr. Derury CHArMAN in the Chair]

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

DROUGHT CONDITIONS IN VARIOUS PARTS OF
THE COUNTRY

off WgEl ware @Ed ( fage ) o
s, § aaf T g F F1IT A F A4S
A1t % gar #v feafy dve wnfag safeat
FY wfoArs g7 & & fa¥ awwIe o€
Fa0 IS &1 fa912 1@AT &, ITAT A
B A==l F1 o409 AT A1ZAT §

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE): Mr. Deputy
Chairman, Sir, the Hon’ble Members will
recall that we had occasion to discuss the
drought situation in certain parts of the
country during the previous Session. At that
time, the anxiety was mainly due to inade-
quacy of pre-monsoon rains as a result of
which summer crops suffered. Since then,
the monsoon, although delayed, broke out in
the second half of June over different parts
of the country and continued till the first
half of July. Unfortunately, however, we
have been overtaken by a dry spell in large
parts of the country since the first half of
July. As a result, sowings of early paddy
and the main kharif crops have been affected.
Reports of drought conditions during the
current year have been received from the
States of Bihar, Gujarat, Kerala, Manipur,
Orissa, Rajasthan, Tripura, Uttar Pradesh
and West Bengal. Besides these States,
drought conditions are continuing from the
last year in the States of Andhra Pradesh,
Maharashtra and Mysore.

2. The concerned State Governments
have undertaken the necessary relief measures
wherever found necessary. These measures
include :—

(i) opening of relief works, to pro-
vide employment opportunities to the
affected population and to provide them
with purchasing power, ¢. g. digging and
deepening of wells, tanks, construction of
village roads, etc.

(ii) distribution of taccavi loans ;

(iii) arrangements for drinking water
supply ;

W ;. (iv) distribution of gratuitous relief
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to children, nursing mothers and the old
and infirm ; and

(v) strengthening of the public dis-
tribution system of foodgrains ; etc.

3. In accordance with the prescribed
procedure for Central assistance, Central
teams have visited the States of Andhra Pra-
desh, Maharashtra, Orissa, Rajasthan and
West Bengal during the current year, and a
team is visiting Tripura currently. A request
for a Central team has also been received
from Bihar recently. Ad-hoc loan assistance
to the concerned State Governments, wherever
necessary, has also been provided.

4. The prospects of kharif crops in un-
irrigated areas would depend largely on the
behaviour of the monsoon during the next
few weeks.

5. An emergency food production pro-
gramme for implementation by the Central
and State Governments to save the existing
kharif crops to the maximum extent possible,
is being formulated and being taken up. This
includes :

(i) putting all existing minor,
medium and major irrigation works
throughout the country into proper shape
to operate round-the-clock ;

(ii) supply of pumping sets for utili-
sing surface irrigation, whercver available,
to the maximum extent ;

(iii) preferential supply of electricity
for agricultural purposes ;

(iv) completion of all incomplete
minor irrigation works on a priority basis ;

(v) arrangements for immediate
supply of fertilizers and pesticides for top
dressing if it rains within the next 2 or 3
weeks ; and

(vi) formulation of a massive pro-
gramme for rabi and summer production
to meet the shortfall in the kharif crops.

6. The stock position of foodgrains both
with the Central and the Stare Governments
continues to be comfortable and all the rea-
sonable demands of the State Governments
for their public distribution system are being
fully met, At present, over {,25,000 fair price
shops are functioning throughout the country
and the State Governments and Union Terri-
tories have been advised to strengthen the
public distribution system in their States,
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7. While the present situation would
certainly need careful watching and prepared-
ness, it should not occasion any undue alarm,
We arc keeping in constant touch with the
State Governments, and with their coopera-
tion, we are confident of tiding over any
difficult situation which may arise.

SHRI S. D. MISRA (Uttar Pradesh) :
In your Statement you referred to ‘‘preferen-
tial supply of electricity for agricultural pur-
poses”. Is there the power ?

SHRI ANNASAHEB SHINDE : Pump
sets can be operated both by power and
diesel engine.

SHRI BHUPESH GUPTA (West Bengal):
In your Statement you said, “All the reason-
able demands of the State Governments for
their public distribution system are being fully
met.” Who decides the demands whether
they are reasonable or not ? Why in the case
of State Governments also you mention
‘reasonable’ ?

SHRI ANNASAHEB SHINDE : Bacause,
so far no State Government has complained
to us that the reallocations have been unsatis-
factory or inadequate, and therefore I say
that they are determined by mutual consulta-
tions.
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SHRI ANNASAHEB SHINDE : It is
well known to all hon. Members that this
year the weather conditions have been very
unusual, In fact the summer itself was un-
usually dry and there were no pre-monsoon
showers and in some parts of the country,
for instance lihe West Bengal and Orissa,
jute sowing was very adversely affected. The
monsoon was also very much delayed almost
by thiee weeks Later on, though for three
weeks up to 12th July we recewved very wide-
spread rains throughout the country, from
the 12th July onwards dry spell developed.
We usually have dry spells 1n the rainy sea-
son 1n the past years but this is usually cone
fined to one or two States. But unfortunately
this is now a very unprecedented sort of
situation. The dry spell has spread all over
the country. Therefore, this
causing quite some concern to us. Even then
I would like to submut to the hon. Members
that if it rains during the next seven or eight
or ten days much of this situation can be
saved. Therefore, we should not take a very
panicky view of things prematurely. That is
one thing.

situation 1s

Secondly, there are a number of steps we
are contemplating. The hon. Member has
asked why not send teams suo mofu from here,
In fact we are doing a lot of exercise, We
are keeping in constant touch with the State
Governments. If the worst comes to the
worst, we propose to call an emergency meet-
ing of all the Agriculture Munisters of States
so that whatever emergency plan s necessary
we will discuss with them. We will work out



127 Calling Attention to a matter

[ Shri Annasaheb Shinde ]

a common action Programme of saving the
kharif crops and planning for rabi and sum-
mer paddy. 1 do fell confident that asa
nation we have so much experience in agri-
culture now that we shall be in a position to
face up to the situation with confidence,
though there would be difficulties—I do not
minimise the difficulties which are inherent
if the situation gets worse. As has been al-
ready mentioned in this House, the food
stocks are almost 9.5 million tonnes. With
the strengthening of the public distribution
system I do feel that the requirements of
particularly the weaker sections can be taken
carc of. In this I would seek the co-opera-
tion of the State Governments if an elaborate
public distribution system is arranged, Then
the States would be providing relief work.
For that the State Governments need not
wait for (learance from us. Relief is a State
subject and they can proceed with it imme-
diately as the situation develops.

As far as suspension of recovery is con-
cerned, the hon, Member referred to the fact
that the Reserve Bank goes on pressing for
recovery. There is a well-established princi-
ple now—if due to natural calamities there
are crop failures, the crop loans can be con-
verted into medium-term loans ; the State
Governmenc can take it up with the Reserve
Bank, and I do not anticipate any difficulty
on that ground.

Y AIF wEE qEF ;A H
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not think because that has been examin-
ed, and ultimately we have also to see that
the credit system functions. If we come to
the conclusion later on that even this conver-
sion into medium-term loan does not meet the
requirements of the situation, then we can
give further thought to this.

One point which has been raised by the
hon. Member is, what is the precise percen-
tage of population and areas affected by
drought in various States, I think, with the
situation ecmerging as it is, perhaps at this
point of time it would be very difficult for
me to give the precise population and the
areas which are affected. In fact, I would
say, as I said carlier, even if it rains during
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the next seven or eight days, though there
has been some damage

SHRI S. D. MISRA : What is the per-
centage of areas ? A general assessment can
be given.

SHRI ANNASAHEB SHINDE : In the
northeastern States there arc good showers
by and large, though in Tripura and Manipur
there are pockets. In the South, Tamil Nadu
had good rains. Kerala recently has been
having good rains. The Mysore areas which
are drought prone areas, they are badly
affected. But the coastal arcas of Maharash-
tra and Mysore are having good rains. In
Andhra Pradesh, in the Rayalaseema area..
(Interruptions) Not now. The situation is
developing.

SHRI S. D. MISRA : The Minister must
have seen in yesterday’s and day before yes-
terday’s paper, in the Statesman especially,
that they have given a map of India with a
graph. According to that graph—what he
says is correct that the coastal area here and
there is dry—two or three of the areas in the
country are in drought today. Anything may
happen within seven days. We can expect
that something might happen.

SHRI ANNASAHEB SHINDE : Today
some signs are there. But it will be very
difficult for me to give the precise areas. I
would repeat—the areas are spread all over
the country. In the Himalayan ranges, in
Himachal Pradesh and in the western part of
U. P...

St STIIFE wWIT ATIA : IqF HTW
ar fagre o am g o

SHRI ANNASAHEB SHINDE : As far
as the query which the hon. Member has
made,. . -
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SHRI ANNASAHEB SHINDE : Actual-
ly, I have replied to all these things that
these are decisions within the jurisdiction and
competence of the State Governments and
they can take the decision, though our broad
advice to them would be that in a difficult
situation at least reasonable wages should be
given so that the workers and the wage-

earners are in a position to maintain them-
selves.

st STEEEl S@IE AT ¢ SR
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SHRI ANNASAHEB SHINDE :
State Governments have to do that.

The

SHRI N. G. GORAY (Maharashtra) :
Sir, I think there will be agreement in the
House so far as the observation of the hon.,
Minister is concerned that we need not create
any panic.  Sir, there is no question of
creating any panic. But I do feel that the
situation is almost verging on emergency.
And when he said that if any emergency
arises a conference of the various Agricul-
tural Ministers would be convened, there I
beg to differ from him, and I would say that
the time has already come and no time
should be lost in convening such a conference
for taking early measures. Why I say so is
because this time the drought conditions are
unprecedented. The weathermen have said
that a comparable situation was prevalent in
this country only in the year 1906.

That is, he had to go back necarly 66
years to find a situation comparable to the
situation that obtains today.

He said that in some parts of the country
there are good rains. If you just look at the
map of India, you will find that these are
fiinge areas, Western Coast, Eastern Coast
and some parts of the Himalayan ranges. The
mainland is completely under drought right
from Rajasthan to Maharashtra and Mysore.
Therefore, the entire Gangetic region and the
Deccan Plateau, all of them are affected.
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And I am not exaggerating when I say that
the kharif crop is almost destroyed.

Sir, he says if we get rains within five
or six days the situation can be saved. I beg
to differ on that point also. The situation
is already out of our hands and even if there
are rains within the next five or six days
they will benefit the rabi crops a little. But
the kharif crops could not be saved. Now,
Sir, when a situation like this arises, an¥ as
you might have noticed from the papers the
Punjab Minister has said that there is to be
30 per cent. cut in the electricity supply and
the factories will work only five daysin a
week, that means the electricity supply will be
substantially cut down. The Madhya Pradesh
Chief Minister also has said that if it does
not rain within four or five days there will
be near-famine conditions. The same thing
has happened in Rajasthan also. So, Sir,
instead of waiting for detailed reports from
all the States I would say that the Centre
on their own should take the initiative in
devising measures which will be able to
combat the situation that is fast developing.

Here I would like to point out that
yesterday the Finance Minister told us that
the failure of monsoon has resulted in pushing
up the prices. From the statement you will
find that the prices of jowar, bajra, etc.,
cereals which are consumed by the common
people, have been pushed up to the extent
of 25 per cent., 35 per cent., 40 per cent,
This is the data which is composed in about
50 centres that the Government has. But
if you go to the remote villages you will find
that this particular rise in prices will be
much more in those remote villages from
which the data is not ecasily obtainable.
Therefore, it is safe to assume that there is
already nearly 60-65 per cent. increase in
prices, and if the drought condition conti-
nues, then the prices will soar up still further.
Therefore, Sir, this becomes a multi-faced
problem. It is not a question only of food
All the time we are being told that 85 million
tonnes of foodgrains are in the buffer-stock.
It is all right. It is a very comfortable
position, But the point is how do you reach
the remotest villase ? Therefore, I would
say that from now on an adequate machinery
will have to be built up.

We have been told that there are 1,25,000
fair price shops throughout the country.
Perhaps one-third of them would be in the cities,
What about the +iilages ? It will come to
about one shop for every five or six villages
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which is hardly adequate. Therefore I would
like to urge upon the Minister that immediate
steps ought to be taken to see that the
number of cheap grain shops or fair price
shops is at least doubled. Let us have
another 1} million cheap grain shops
throughout the country.

The other effect of this drought will be
that there will be shortage of fodder and
cattle will die in their hundreds and thou-
sands because there will be no water, there
will be no fodder. Therefore, in the scheme
of planning that they are thinking there
must be storage of fodder and there must be
provision for cattle camps where the agri-
culturists can bring their cattle,

oft STl YA AT TiEAIEAA
FT AT T ? AT Y qIATT IgATT
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Therefore, I am saying that it is not
only the Food Ministry or the Agriculture
Ministry but three or four Ministries that will
have to come together, contact their counter-
parts in the States and all-India plan will
have to be evolved on the basis of district
Therefore, I am suggesting that all these
steps will have to be taken—cheap grain
shops, fodder storage, cattle camps and
provision of drinking water—and the entire
machinery of the States and the Centre will
have to be geared up.

I would also say in conclusion that the
Famine Rehef Code has become antiquated.
If you think it possible, I would suggest to
the Minister that a parliamentary committee
should be appointed to revise the entire
Famine Code so that it will be brought up-
to-date and measures will be taken in time to
meet a situation like this. Instead of waiting
for the situation to overwhelm us, it is better
that we prepare ourselves and meect the
situation before it arises.

SHRI ANNASAHEB SHINDE : Sir, I
am thankful to the hon. Member for the
various suggestions he has made. When
I said that we propose to convene a confer-
ence of Agriculture Ministers if need be, my
intention was not that no action should be
taken till that time. In fact, from the state-
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ment itself the hon. Member will beina
position to appreciate that my Ministry has
already initiated action in a number of
directions. We have worked out elaborate
plans of meeting the situation. We ate taking
it up with the various Ministries concerned
and we are constantly in touch with the
State Governments. So we will not wait till
Agriculture Ministers meet and say yes or no
for this, Already action is being taken on
a number of items and some lines of action
have been indicated in the principal state-
ment which I made in reply to the Calling
Attention Notice.

Then, Sir, I would like to submit that
though the situation is difficult, it will not
be correct to say that the Kharif crops will
be lost. This immediately affects the price
line. Had it been true, I would have myself
conceded it. What I was saying was that
paddy, for instance, is such a delicate crop
that a dry spell for a long period will cause
immense damage to the paddy crop. But
there are certain crops which can stand up to
drought conditions a little, though the yields
will be lower., If adequate rains are recevied,
perhaps with the help of fertilisers we can
have at least the normal yields. Therefore,
I do feel that if widespread rains are received
still the situation can be brought under
control, So, we need not take a very discourag-
ing view of the situation.

Secondly, as far as the public distribution
system is concerned. I am inclined to agree with
the hon. Member, Though the number of fair-
price shops on paper appears tobe quite large,
my own feeling is that a number of these shops
require strengthening. Some of them may
even be defunct. Theiefore we have drawn the
attention of the State Governments to the need
for strengthening the public distribution system
particularly in villages so that we ensure that
whatever foodgrain is available with us reaches
the needy sections of the society at a reasonable
price, at the controlled price. We allot the food-
grain available with us to the State Govern-
ments at controlled prices and they also dis-
tribute it through the fair-price shops at con-
trolled prices. This principle has to be imple-
mented in practice. Therefore, we will review
the position again in this matter and see that
the State Governments take some steps to
strengthen the public distribution system.

Then he mentioned about fodder and
saving the cattle. I think if the rains are there
the fooder situation will not be so acute,
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though there would be some problems here
and there. But this is one of the items nor-
mally taken care of by my Ministry and the
State Governments if the situation develops in
that direction.

The main thing, to my mind, is really
providing work because large sections of our
society have no purchasing power. That
would be the important item. The second is
organising production programmes because in
our country there are arcas where evenin a
difficult situation, some of the crops can be
saved, Therefore, organising production pro-
grammes on a very sound basis, on an emer-
gency basis, would be called for. AsI have
suggested, cven if we have to stop supply to
entertainment places like cinema houses in
order to restore electricity to pumping sets,
etc., we will have to take a number steps in
that direction. We are closely examining the
position. Even if austerity measures are to be
adopted for providing electricity to enable
agriculture to have priority, we are consulting
the State Government in regard to all these
matters. I assure the honourable Member
that no efforts will be spared. My only appeal
is without your cooperation we shall not be in
a position to function effectively. I appeal for
the cooperation of all Members of this House
irrespective of political differences. Despite
all difficulties, with your goodwill just as we
came up very well during the Bangla Desh
crisis, I hope with your goodwill , ,

SHRI N. G. GORAY : Do not forget us
after the crisis is over.

SHRI ANNASAHEB SHINDE. I do
feel confident that we shall be in a position to
handle the situation in future.

simet qet gArh FIEA (-
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g 99% FIT TEA T AT IFT AT {
AN9Ar g § A S a7 F avady g
G-I AFTA  I¥AT §, F7x ¥ 9% fag
g @9 Fv Srdr &, SfFT | swrer
F I vifw |@F FY q0AT g, 99 ufy
FT AT F+g GLHIT FHI AT T84T 2 |
¥ gt wAr S F gEAr =g
FT g9 H1E AL FT W &, faay
qat & fauzasr sarw T 9gar § ?
sgt et wvy safedi v Hae e
s, feefiw fear o, SOFT s gw
IAT 9IAT & | I TF ATH AT g fqaF
FaT AR fAare Far afge 1 sfag
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[#fraet aedt AT FTET]

7z Wreara siv &, ag FIS ATW FATAT
gt adt &, wafs Y 39 8 1 AR Fat
FFTT 1963 § qgr, AR AT HAFA
1965 % garr, gAR I KT 1966
qer | 3% a12 1968, 1969 3T 1970,
@ awt ¥ FOvae qwIT agi  qsar
@I, WAFT FFIA  ISAT TGl ) SO |
W frar war, e goearnafa agias,
# A4 st & Fgar wgm fF 9w gm0
gadr wfa gar aFE F FIT @ FA@
g ar gvmr & fau QEr g gEEee
SAAEAT 41 AET A7 STl OF T9 SAFIA AT
frareer fear @r ¥ 1 qai § qEr A9
¥ FY A& gar, ATH A T &
FF &Y THT | AT ASTEATT  HATT HY
MY, 37 @ ¥ fqg 96
WA & FEr 2, fag g ¥ N
FE IgAT QU FAT AT E, ITHT
AT W eMe qU FIT TR T AF
Ay st g Prar o awar oy wa
Y FTA 9T ], AU GATT &, HIAT O
afes F a9 7 VTEATT FATT F g% F1
g # faar srw, athe Sm o amer
AETAT H FA 9 GF | IH AW A A
gATT g0 TR &, AE qg THI NaeT
g1, AT ATEY AT TAIIT T &, 7 Teq &
ez g faat st =nfed S g7 NSwE
A QU 7@ & faur fradr @9 &
AAATAT § a8 IAT AIEIT F IAT
rfEd |

a1 BT W F AT A EFH
g9 F TG 2, g FIT FA FAT 97
gd F JIAT F | AT S iR @
€ A2 QU AWM AAT AT IFT F T
% garfas «v @ #1d BT a9 & 3
gaT W I I & Ar fRTardy ¥ 33 SRy
g | Tafag &1 fA3za 9z & f5 ag v
g RfAq #13 & o 9g7 QAT 9%
TAT 8, SR qTAT FOAT AMZY AT 57
AT A A FF FIA FW § 398 19
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9T ged F| ogra # fad s wfgd,
gl &1 Fm| fear s aifed, fagsr
AT AT FT fAer AT 99 AN 57 47T
AT &Y | 57 99T gH BHT F1T F qgAQ
@ FW &, SIFT AGL JA4T F FIT
qgT F9 9337 7 1 3WIAQ qww fAde ]
fF ST FATA F F AT AT IS
& ara v At AfEd 1 (Time bell rings)
g feafy ag & fF 3@ & & fag
208 FAT §TAT AGFT TAT AT AT F3
a5t & 19 AT F 17 o1 qF Faw 88
FUT AT @F g 9T § | 37 75T
¥ 28 arg uwre SHIA AT SE
wafF it Faar 41 Ar@ oFT IHA &
frad F arw g arf af

& 7z ot frygT sTar =g
UTEATT Y 39T 07 3 7 Arafedy §
arr =rfgr 1 oza R " gara faE
waafyfeaeg & f g @y & fag 307
agf faay &, frasr a9g § 97 9 AT
AEL TET TATZ 1 AT TF AT HT G
frar s arfed fF g™ a9F 9T aw
foar o | 3d@r avg ¥ a&f 9T A W
TR B | O S
sarq fRar rar nfed | 397 a3 § AR
T I AT FAT AT FAT F, AL FATH
FNFHT &, ITHT AT F AT § ATFL
uwEend #1 frar aar wifgy 0 62
FINRAA F1 fRAGT TWTEATT F ATZT
HATT TG ATAT AT AT IT FAT AV
faar AT wfed o g&y & AT IRy qrT
§ T T FEA E

SHRI ANNASAHEB SHINDE : We
know that Rajasthan is one of the very unfor-
tunate States in the country which is subject
to frequent droughts. Particularly the western
part is really very unfortunate area and I
quite sympathise with the hon. lady Member
for the conditions in Rajasthan. Hon.
Members are aware. ..

N gge o faw : T F fau
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gar @fadr e ag
SITAAT

9T TIE g2

SHRI ANNASAHEB SHINDE : She has
very ably pleaded for that. She also said that
there should be no difficulty for foodgrains
on account of non-availability of wagons. Let
me assure her that we will take adequate carc
to see that all the reasonable requirements of
foodgrains of Rajasthan Government will be
taken care of and non-availability of wagons
will not come in the way of despatching requ-
ired quantities of foodgrains to Rajasthan
Government. The hon. lady Member need
not have any fear that whatever foodgrains
are there will be removed elsewhere by us.
We will first see that the Rajasthan Govern-
ment’s requirements are met and if only they
are not required by the Rajasthan Government
they will be moved, not otherwise. She has
made a point that whatever assistance is given
by the Central Government, interest is charged
on that. I may submit for the information of
the hon. lady Member that the pattern of
Central assistance is well set. Qut of the total
funds required for relief suppose the requires
ment is Rs. 100f- —75 per cent are given by
the Central Government and 25 per cent are
to be provided by the State. Qut of this 75
per cent, 50 per cent is outright grant. There
is no question of paying any interest on it.
That applies to Rajasthan also. Therefore the
hon. lady Member should not have any app-
rehension that we will charge interest. It is
an outright grant and not even the principal
is recovered. Only 25 per cent constitutes loan
and on that whatever interest is paid by
other States, Rajasthan has also to pay.

As far as Rajasthan Canal is concerned,
I am not aware of the case. I will convey the
desire of the hon. lady Member and her sugg-
estion to the Minister for Irrigation who will
look into these things. :

About the famine code, I think there is a
wrong impression, Famine code falls within
the jurisdiction of the State Government. It
is for the State concerned to amend it or
medify it. We have looked into this a number
of occasions., We have taken it up with the
State Governments and made suggestions to
them that they should bring it up-to-date. A
number of State Governments have made it
up-to-date. And, Sir, this has been taken up
from time to time.

MR. DEPUTY CHAIRMAN : Yes, Dr.
Ahmad.
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DR. Z. A. AHMAD (Uttar Pradesh) :
Mr. Deputy Chairman, Sir, I agree with Shri
Goray that we do not want to crcate a panic,
But the situation is very serious indeed. But
Sir, let us hope and pray that within the next
eight or ten davs there will be rains, None
the less, I would submit that we should be
properly forewarned.

Sir, the honourable Minister’s statement,
as it goes, appears to be quite perfect. Every-
thing has been done, orders have been issued
and due care is being taken at all points. The
question of relief, the question of opening of
shops, the question of utilisation of the irriga-
tion sources, the question of credit, etc., all
these things are up to the mark.

SHRI DAHYABHAI V. PATEL
(Gujarat) : Except the State Governments.

DR. Z. A. AHMAD : Yes, How correctly
my hon. friend has said that the file has been
properly attended to and the orders have
gone ! But, actually what is being done in
the States ? For that we should be asked
You should ask us. Files have been properly
disposed of. You should ask us as to what is
to be done. We know the apparatus of the
State Government.

SHRI BHUPESH GUPTA :

not come from the files.

DR. Z. A. AHMAD : Sir, we know the
apparatus of the State Government. The
House knows very well how slow they are, how
ineflicient they are and how careless they are.
As you go down, efficiency declines and you
know what it is and so, I do not want to go
into details, So, Sir, I personally think that
initiative has to be taken, I mean, proper
initiative, to give a jolt to the whole adminis-
tration, to the whole State administration, by
immediately calling a conference of the Agri-
culture Ministers and I submit that it would
be good and advisable if the Prime Minister
herself attends this conference. That would
vest it with certain importance and so, the
Prime Minister and other Ministers, senior
Ministers, should attend that conference.
Why not they do it ?

SHRI DAHYABHAI V. PATEL : And
the Secretaries because they are the
people who execute the policies.

DR. Z. A. AHMAD: That is also right. 1
think Mr. Shinde will agree with me that if the
rains do not come within the next few days,
a very very big tragedy is going to take place
and lakhs and lakhs of people will die if the

Rains do

also



139 Calling attention to a matter

[Dr. Z. A. Ahmad]

rains do not come within the next fifteen
days and I am sure it will not come despite
our wishes, despite our hopes, despite our
prayers. Therefore, my submission is that
immediately you should consider this at the
Cabinet level, at the topmost level and see
whether, in view of the menace of widespread
famine conditions—I do not say scarcity
because in this case it is only famine over a
large area—a conference of the Agriculture
Ministers should be called immecdiately, to be
attended by some of the Cabinet Ministers
also and also by the Prime Minister, to plan
properly and give a jolt to the entire adminis-
tration and a proper direction.

Secondly, Sir, I also think it is necessary
not to feel self-satisfied with your stocks in
hand. I think it is 9.5 million tonnes. What
is this 9.5 million tonnes ? When so many
people will begin to die, this will go away.
Therefore, I think that it is necessary that
steps should be taken in order to ascertain the
stocks with the private dealers, because it is
those stocks only which are going to create
havoc and it is only those stocks that would
disappear and create the blackmarket and you
must be able to get quickly information as to
how much stock is going to the different
mandis, big and small. I do not say you
should seize the stocks, Therefore, the process
of mobilising the food resources of the country,
not only in the hands of the States, but the
much larger stocks with the private dealers,
should begin so that at the time when there
is famine, you should be able to requisition
those stocks and distribute them through the
fair-price shops. Increasing f{air price shops
is no solution. Increase the stock at your
disposal ; that is the main solution. If you
have stocks, you will be able to increase fair
price shops also. Merely by depending on
9.5 millions you will not be able to cope with
the situation.

Then, I do not know how much you can
get out of the utilization of tanks and utiliza-
tion of irrigation resources, taccavi and all
that, Well, you go on tinkering with these.
All these are routine things. How many
pumping sets will you give ? If a man applies
for a loan, he has to go through the whole
procedure, and it takes three months.. .

SHRI ANNASAHEB SHINDE: What is
your suggestion ?

DR, Z. A. AHMAD: My suggestion is
this : The first thing you should do, and
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which you will perhaps not do, is to get hold
of the stocks with the private dealers. ..

SHRI ANNASAHEB SHINDE: On the
production side ?

DR. Z. A, AHMAD : Whatever you can
do, you should do. But can you do anything.
The point is that an illusion should not be
created. For God’s sake, do not create an
illusion that you can do much on the produc-
tion side, The point is that food has to be
given, relief has to be given. Have money at
your disposal for giving credit and all sorts of
things, But do not talk of increasing produc-
tion and that you will be able to increase the
production within one Twontn U tWo ToOURADS.
You will not be able to do it, That will only
be on paper. It will only give satisfaction
to those people who do not know agricultural
processs You should concentrate on relief,
food and help (o the people in distress, instead
of increasing production, If you cando a
little work on increasing production, well it is
good.

Now, Sir, about this famine code I also
feel that this famine code needs to be looked
into. ..

SHRI ANNASAHEB SHINDE: Your
Commission can make suggestions.

DR. Z. A, AHMAD : It will take two
years to make them. You should look into
this quiCkly.. .

SHRI A.G. KULKARNI (Maharashtra) :
It will go on till the end of the year. Then
perhaps its life will be extended by one
year.. .

SHRI S. D. MISRA : This would be
like the Netaji Inquiry Commission. You may
go on appointing Kulkarni Commission,
Krishan Kant Commission and other Com-
mssions. ..

DR. Z. A. AHMAD : I will humbly
submit to Shri Shinde that he should look into
this. What happens is that there is a great
reluctance on the part of State Governments
to put this into operation. This condition is
not satisfied : People are dying...No, they
are not dying...Deaths have taken place. ..
No death has taken place; there will be so
much of controversy around this. Therefore,
I do pot want to call it a famine code ; you
can give it any name. I do not want to
connect it with the idea of absolutely grim
dying out of lakhs of people and then the
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code coming into operation. If thereis a
large-scale distress, some sort of code should
come into operation. ‘Distress Codes’ I may
call it. Supposing there is a large-scale distress
and large-scale hunger, then it needs to be
relaxed ; its provisions need to be relaxed.
Therefore, although you say that State
Governments have looked into it, well, I
think that further looking into it is necessary. . .

SHRI BHUPESH GUPTA : I think they
can make a provision in that particular
famine code for scarcity arcas, Nowadays you
do not declare famine accas because they do
not fulfil certain requirements laid down by
the British. I can understand some technical
difficulty. But surely you can define now
what you consider to be scarcity areas. Then
you can declare it and enumerate the steps
that should be taken.

DR. Z. A. AHMAD : I will summarise,.
An Agriculturc Ministers’ Conference should
be called forthwith, It should discuss this
question and take initiative as I said and give
a direction to the whole State administration.

Provide for funds—be ready with funds.

Take a proper assessment of the stocks in
the hands of the private dealers. Ensure that
the stocks do not disappear. When there are
famine conditions you should be able to get
hold of those stocks and distribute them
mainly in the country—side. Starvation will
come in an acute form among the Harijans
and the tribals, the poorer sections of the
people For these sections of the people the
stocks should be mobilised and distributed
through fair price shops in the countryside.

Lastly, some sort of definition of a
scarcity area should be made and a scarcity
plan or the so-called Famine Code or whatever
you call it should be put into operation and
the whole administration in the States in
these areas should be geared up to this one
main task.

SHRI ANNASAHEB SHINDE : Com-
ing to the last part of declaring scarcity
areas, as is rightly pointed out, it is very
difficult to declare famine because many of
these areas do not satisfy those conditions.
Thercfore, we have been making research to
draw a distinction between scarecity—drought-
areas and famine areas. Therefore, for
declaring these drought areas some broad
principles can possibly be laid down. My
Ministry will examine this The State Govern-
ments can do that anyhow, but it will be a

[ 1 AUGUST 1972 ]

of urgent public importance 142

good thing if some principles are laid down.
Therefore, this matter will be gone into.

SHRI BHUPCSH GUPTA : At the next
Conference, if you have one, it should be
made a specific agenda. Now, in view of this
point, you should define what is a scarcity
area or distress atca so that you can cover
those areas which are not covered by the so-
called definition of famine.

SHRI ANNASAHEB SHINDE : I think
we shall have no difficulty ; some all-India
principle could be worked out.

Then, Sir, regarding the suggestion which
the hon. Member has made about the Agricul-
ture Ministers’ Conference, 1 myself have said
earlier that we shall convene it and have the
Prime Minister address it because it will give
the necessary weight. The machinery required
and all that will be created and necessary
action-oriented programme will be created
and we will be able to involve the Prime
Minister and request her to address this Con-
ference and advise us in regard to the action
that is to be taken.

Only on one thing I would again repeat
because when I said about panic I did not
mean to minimise the difficult situation. I
would again say what is happening now in
the country, because either newspapers or
other media, even politicians have been
making statements.—out of good intentions, of
course—the anti-—social elements and others
think that this is a good opportunity to take
advantage and exploit the situation. Theic-
fore, I would appeal to all my colleagues
that if, after all, realistically something has
to be mentioned it has to be mentioned but
at the same time I think what is required
really in this country in a difficult time is to
develop a feeling of confidence in the country
so that we are in a position to face the situa-
tion.

I do not agree with one statement of the
hon, Member I have great respect for him; par-
ticularly in the field of agriculture he has a tre-
mendous amount of knowledge—that lakhs of
people will die, What I am submitting is this;
Now we have so much of experience, The
year 1966-67, for instance, was a very bad
year and that was the worst drought in a
century and at that time many people thought
that really conditions were difficult and that
people will starve and there will be starvation
deaths on a very large scale. But it has been
our experience that if we try to tie up and
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take emergency measures and try to mobilise
resources, food, etc., we are in a position to
save the situation. I do feel confident that
even if the worst comes to the worst, nobody
will be allowed to die, The Government of
India, as T already said, has the strength to
face the situation and see that nobody is
allowed to die in this country even if a diffi-
cult situation emerges.

DR. Z. A. AHMAD : With dctermina-
tion ...

SHRI ANNASAHEB SHINDE : I do feel
like that. Then, Sir, the hon. Member said,

l.p. M.

what can we do with 9.5 million tonnes in

stock. I am not saying that everything can
be managed with this but if the hon. Member
looks into the history of the food economy in
this country the maximum imports that have
taken place were in the year 1967 and that
was only [0 million tonnes. That means the
worst period we could manage with that
much of food and almost that quantity is with
us now. Many a time in difficult circums-
tances we are inclined to take the view that
everything is going wrong. I am not saying
that there are no failures anywhere, This is
such a vast country that either at the State
level or here there may be failures and
weaknesses. But may I say this that it was the
very wise administration of the foodgrain
policy which has helped us to conserve this
large buffer stock and this should help us
very much to meet the situation. Surely this
will help us to help the poorer sections of the
society through Fair Price shops. It isin
this context that I welcome the suggestion of
the hon. Member particularly with reference
to strengthening the public distribution system
because I am aware of the weaknesses of the
system. ,

About the Famine Code I have made
some observations earlier and I have also
referred to the principles being evolved for
declaring scarcity areas. About private trade
I think in a difficult period we will have to
take action to see that anti-social elements
and others are not allowed to exploit the
situation. We are watching the situation and
examining the position. We will be very
vigilant in these matters and the private
trade or any other party, in an emergency
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situation like this, will not be allowed to
exploit the difficult situation and profiteer at
the cost of the poorer sections of the society.
Government of India will take all necessary
steps and we would welcome any suggestion
that may come from hon. Members,

SHRI MONORANJAN ROY (West-
Bengal) : I am glad that the Minister has
got confidence and is showing robust optimism.
He also expects, as could be guessed from the
trend of things today, that within seven days
there will be rain. Yes ; we can expect, if not
within seven days, at least within fifteen days
there will be floods. But after 25 years of
independence, looking to the vast area of the
country, I would say that the irrigation that
the Government has provided 1is almost
nothing. The robust optimist he is, the
Minister says with confidence that they will
not allow anyone to die of starvation. I
would request the Minister to go into this
matter deeply, try to enquire and find out the
truth. In Tripura already there have been
50 starvation deaths. Deaths do not take
place among the rich peasants or the rich
people in the rural areas; deaths take place
among the tribal people, among the agricul-
tural labourers, among the poorest sections of
society, the news of whose death does not reach
the newspapers. And the Ministry tries to keep
their eyes shut and the ears closed so that
they do not hear or see. 1 can give another
instance, the instance of Malda in West
Bengal, Three-fourths of Malda was under
water from July to October 1971 and now it
is faced with complete drought condition ;
not a single drop of rain has fallen since
November 1971. Fifty people have died of
starvation there. It is not me who is saying
this, T am giving from the Report of the
Member of Parliament of that area who has
submitted a memorandum to the Government
of West Bengal. In his memorandum he has
given all the particulars, the names of the
villages and the names of the father or hus-
band or wife of the persons who died. He has
given the names and the addresses of the pre-
sons who died of starvation, and he says that
this is incomplete, because people do not want
to create panic. Lt is not that here in Parlia-
ment we shall say something and panic will be
created in the country. But the people of the
affected areas are faced with such a situation.
Those people, they do not want that the news
of these starvation deaths should be circulated
because panic will be created among the
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people themselves. Even before the Memor-
andum was submitted, one of the Ministers,
the Agriculture Minister of West Bengal,
issucd a statement in the press because,
unfortunately, that is his own district, He
issued a statement that there had been fifty
starvation deaths in Malda district. And
immediately he was put to trouble by his
own party members, by his own colleagues
Ministers and by the Chief Minister of West
Bengal. And he had to withdraw that state-
ment. But the fact remains thac there have
been the deaths, If you keep your eyes shut
and ears closed and refuse to hear or see,
then you can say that you shall not allow
anyone to dic of starvation. In Purulia
district, which is a chronically drought-affec-
ted area, there the People live on leaves for
months. They do not get cereals because they
have no purchasing power. But in Malda it
was not so. Since last year the people there
have been undergoing such of flood followed
by drought. The condition of the rural people
of that area can be imagined. The Minister
here wants all Members co-operation, all
‘parties’ co-operauon irrespective of any poli-
tical afliliation. Does he know that their own
ally, the CPI, one of the CPI M. L. As, of
that area, and another deputy leader of that
party in West Bengal, they could not remain
sitting in the conference called by the Chief
Minister of West Bengal in Maldah ? They
had to walk out, because the starving
people came and they represented that in that
area 909 of the population in the rural area
were affected and they were starving to day.
Now, Sir, they only asked that these areas
should be declared famine areas, and they had
to get out of the conference. And the Chief
Minister shouted, “I will not allow anyone to
shout any slogan. This is no time for shouting
slogans. I will not allow anyone to take poli-
tical advantage of this situation.” Whom was
he telling ? He was telling his own allies, the
CPI leaders there. This is the situation. Cor-
ruption is rampant there in the village distri-
bution machinery. And what is the demand
of the people ? They do not want any gratui-
tous rclief or test relief, the gratuitous relief
about which our Ministers say, “we shall incr-
ease the gratuitous relief.”” They do not want it
because gratuitous relief does not reach the star-
ving people. It goes away, it evaporates on the
way, and those who are rcsponsible for the
corruption in this relief operation are the
Minister’s own party-men. Sir, the demand
of those starving people is for opening gruel
kitchens where, at least whatever will be given
they will be able to take. In the name of
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distribution of gratuitous relief, 50% is not dis-
tributed at all. At least the people will know
whether they are getting food or not in the
gruel kitchens.

MR. DEPUTY CH AIRMAN : You better
ask for clarifications.

SHRI MONORANJAN ROY : That is
why I am giving some suggestions and am
asking questions. L Y

MR. DEPUTY CHAIRMAN : Please he
brief.

SHRI MONORANJAN ROY: 1 am
giving some suggestions also. I support the
suggestion put forward by Mr. Goray that a
parliamentary committee should be formed.
Ii is not only a question of calling a meeting
of the Ministers of the States and the Central
Ministers presided over by the Prime Minis-
ter. It is a question of every citizen of India
particularly those who are in the rural areas.
Whatever you distribute, you should distribute
through the committees of the villages them-
selves and not through the panchayats. That
is a very specific suggestion, I would say that
some panchayats are at the root of corrup-
tion. All-party committees must be formed in
every State and in every area affected by
drought. A parliamentary committee should be
formed and a delegation should go to differ-
ent States and assess their requirements. These
expectations and wishful thinking would not
help in grow more food. We have seen the
green revolution. It is because nature besto-
wed it. It is not because of irrigation or any
action on the part of the Government. Sir, I
would again ask for fair distribution. I do not
like to go into the figures as to how much
is there and whether it goes into the black-
market or not. That has to be seen. I want
that those faminestricken people must be saved.
You may try to shut the mouths of the starv.
ing people for some time, so that their voices
may not reach you, but you cannot stop them
for all time. You are giving statements saying
that there are no starvation deaths, but star-
vation deaths are taking place.

MR, DEPUTY CHAIRMAN :
wind up. .- )
SHRI MONORANJAN ROY: You
must rush to those places and see that proper
distribution is made,

SHRI ANNASAHEB SHINDE: The hon.
Member has delivered almost a long speech. Of
course, he was expressing his opinion. I have
nothing to say about that. I can only say. ..

Please
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SHRI MONORANJAN ROY: If Mr.
Shinde will excuse me for a minute, I myself
had been to that area, to Malda, and I have
seen it.

SHRI ANNASAHEB SHINDE: If the
hon. Member has any specific case in mind of
starvation death and if he gives particulars to
me, I am prepared to take it up with the State
Government and find out the truth. We do
not want any allegation regarding starvation
death to go unchallenged. We would like to
verify it. Therefore, if the hon. Member has
any specific information, I would welcome it.
Then, about Tripura and those areas, we have
recently reviewed the food position in all the
north-eastern States and we have found that
the stock position is quite comfortable, IFf it is
a question of providing local employment, it is
the responsibility of the State Government.
You should draw the attention of the Tripura
Government as to why in the particular area
necessary steps have not been taken to provide
employment, etc. As far as the parliamen-
tary committee is concerned, I do not think it
is proper. Of course, we value the suggestions
of hon. Members. A number of valuable
suggestions have been made during the course
of this Calling Attention motion. In future,
if necessary, we can have further discussions
on these matters. We would welcome sug-
gestions, but as far as the drought situation
is concerned, I do not think a parliamentary
committee will serve the purpose. If any
hon, Members are intcrested in going to
different areas and if they want to make any
suggestions, we welcome those suggestions
and my Ministry particularly will give the
highest regard to the suggestions made by
hoen. Members.

SHRI DAHYABHAI V. PATEL: Sir,
I would sympathise with the Minister. He
has a very difficult task ahead. As he rightly
pointed out, the function of this debate
should not be to create panic but to restore
confidence as far as possible. As regards the
danger that looms large over our heads,
every reasonable person will pray that this
danger should vanish and the rains will
come, but after all it is not in our hands,
whether the rains come or not. If the rains
do not come, are we ready ? The fear of
Members is that the preparations or the
resources may not be adequate to meet the
situation if the rains fail. Many suggestions
have been made and the hon. Minister
fortunately has experience of past famines
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which have been tackled by his Ministry.
He has dealt with the situation in the past,
he knows how certain States have dealt with
famine situations. He himself commended
the manner in which the Government of
Gujarat dealt with famine relief when com-
pared to some places where it was not dealt
with properly in 1967 also. But unfortuna-
tely many of those Governments do not exist
today. There are new Governments, and will
those Governments be able to deal with the
situation ? I am mentioning this specifically
because I know something of Gujarat and
already I have received complaints of how
the cotton crop which is ready is being
sought to be taken away from farmers by
co-operative socicties or non-existing co-
operative socicties by falsifying records. Are
the new Government of Gujarat in a position
to deal with them or are they conniving with
them ? Political rivalries have come up dur-
ing the last elections. Are they going to have
any effect on the situation where relief is
necessary ? I hope it does not. But I think
it is the overall responsibility of the Central
Government in such an emergency to see
that such things do not take place. I
mention something of Gujarat because I am
concerned, I know it. I also know that the
western districts of Orissa are in the grip
of famine already and there is grave hardship.
I hope Orissa, because there was not a
Congress Government till very recently, will
not receive a step-motherly treatment but will
receive fair treatment. Unfortunately these
things do not happen and therefore one has
to mention them, We had the experience
of famine in Bihar and in those days we
were told that measures were being taken,
that we would be able to meet such a
situation in the future. I do not know what
the situation is because to my mind Bihar is so
geographically situated and the water level
is so low that the hardship in a situation
of drought can be considerably diminished
by supply of water from tubewells, from the
large rivers, by irrigation. Is anything of
this type being planned particularly when
there is such a danger looming large over us?

The other aspect that I would like the
hon. Minister to remember is that in this
country public charities have always been
forthcoming in the past, but the sources
of public charity have been sucked dry by
this greedy Government. So they will not
be able to look forward to much relief on
that score,
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DR. Z.

sources ?

SHRI DAHYABHAI V. PATEL: Every-
thing that has to be done will have to be done
by Government itself from its own resources.
I do not say you do not know what public
charities are. Public charities have always been

A. AHMAD: What are those

forthcoming. I know that lakhs and crores of
rupees have come forward. In the State
of Gujarat they have always been well

managed, not from today but for generations,
even from the days of British rule.

MR. DEPUTY CHAIRMAN: You do not
have much time to discuss those things.

SHRI DAHYABHAI V. PATEL: Some
people want to have party propaganda at all
stages. I have not been talking from party
point of view. I have been talking of the
situation as it exists. I am trying to draw the
attention of the Government to the danger
that looms large before the country. The hon,
Minister has had experience in the beginning
in dealing with such a situation. I hope he
will deal with it fairly and in such a way that
there is the least hardship.

Friends have mentioned about failure of
implementation of certain schemes which were
meant to deal with certain situations, Raj-
asthan Canal is one, The Narmada scheme,
the foundation of which was laid by Shri
Jawaharlal Nehru, still remains on paper.

Is it going to see the light of day? Is this
not the right occasion when some of the
schemes which have become moth-eaten in the
files of the Ministry of Agriculture and Food
and in the Ministry of Irrigation and Power
or both are pulled out and are activated so
that the danger that the country is facing to-
day and would face in the future if these
schemes are not executed, would not come
about ? There would not have been such a si-
tuation if this had been done, And I would
like the Minister to give his attention to this,
particularly about how the State Governments
which are the instruments through which he
will have to carry out these things, are going
to behave. I think it is high time that there
is greater coordination at least in the matter
of relief between the Central Government and
the State Government. Therefore, I was saying
wlen the Conference of Agricultural Ministers
is sought to be called, I think also the Sccre-
taries of Agricultural Ministries should be cal-
led because they should be there and they
should be told how the country feels about it
and how Parliament and the Ministers feel
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about it, and how the work in this direction
should be shouldered by them.

SHRI ANNASAHEB SHINDE: Sir, 1
am thankful to the hon. Member for making
one point about my exploiting minor irriga-
tion. But I am sorry I cannot share his pessi-
sism. He thinks that because there are not
Governments of his liking in the States there-
fore everything there is on the wane. I am
sorry I cannot agree with him, He said that
the Governments in the States are so weak
that they will not be able to help the situation.
I am sorry I am not in a position to share his
sentiment that simply because Governments of
his liking are not in some of the States there-
fore the State Governments will not be in a
position to face up to the situation,

SHRI BHUPESH GUPTA : He never
said that the State Governments are weak,

SHRI DAHYABHAI V. PATEL: They
are lacking in experience. -

SHRI ANNASAHEB SHINDE: I think,
the State Governments, now in 1972, are much
stronger to face up to the situation than at any
time in the past. Therefore I do not share the
pessisism of the hon. Member.

The hon. Member was right when he refe-
rred to the Bihar situation in 1967 when act-
ually a2 number of steps for exploiting minor
irrigation were taken up, and that really pro-
vided such an impetus to agricultural produc-
tion in Bihar. For the first time after indepen-
dence, this minor irrigation activity gave ime
petus. We propose to take up activity on simi»
lar lines. Production-oriented programmes, em=
ployment-oriented programmes, these would
really provide a basis for affording relief to
our country. Therefore, our effort should be in
that direction.

The hon. Member made a suggestion about
attending to the problems of Orissa, I am
thankful to him. The Orissa Government will
not go by default. I myself had visited Orissa
recently. The Orissa Government is in cons-
tant touch with us.

AN HON. MEMBER : The Minister was
in touch with you.

SHRI ANNASAHEB SHINDE: May I
assure the hon. Members that not only with re-
gard to Orissa alone, but wherever there are
difficulties, our duty is to help them and to
coordinate in such a situation all the activities.

In my earlier replies, I have met some of
the hon. Member's points,
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SHRI VERENDRA PATIL (Mysore) : Se-
veral hon. Members have made useful sugges-
tions already. I do not wish to repeat them be-
cause the hon. Minister has assured the House
that those suggestions would receive sympathe-
tic consideration.

Sir, I heard the statement made by the
hon. Minister. Unfortunately, the impression
that I gained is that the Government of India
has taken the present situation in a routine
way because the programme that has been
chalked out to meet the situation and also to
mitigate the hardship is a normal one. I want
to make it very clear on this occasion through
you to the Government of India that the
situation, particularly this year, is very
grave. Whether there were any starvation
deaths or not, that is a different question.
But T would like to remind the hon’ble
Minister, of the statement made by one of
the Ministers of West Bengal that there were
starvation deaths in West Bengal. I do not,
at this stage, wish to enter into controversy.
Any way, that indicates that the situation in
the country is very grave and it requires
handling of the situation on war footing. I
said just now that the programme that is
chalked out is a normal programme, The
hon’ble Minister with his long standing in
the Ministry and also his vast experience is
aware that there are several parts in our
country which are chronically drought-stricken.
Almost every year, the Government of India
and the State Governments, both together,
have been spending hundreds of crores of
rupees on drought and floods. These are
annual features. I am not talking about
the abnormal situation that has arisen this
year. But the hon’ble Minister and several
Members of this House are aware that almost
in every State there are certain parts which
are chionically drought-affected and we have
been spending a lot almost every year. What
I want to suggest is that whenever such a
situation arises the Government of India and
the State Governments think only of some
interim programme to provide some relief and
employment. They have been taking up
some rural works. But my little experience
shows that as soon as the scarcity conditions
cease to exist all such works are discontinued.
It is the practice almost every where. I
cannot speak with authority with regard to
other States, but so far as my State is con-
cerned, this has been the experience

SHRI S. D. MISRA : In my State of
Uttar Pradesh this has been so.
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SHRI VEERENDRA PATIL: I am
prepared to take the blame on myself also
because I was in charge of administration of
a particular State for a number of years, I
feel sincerely that we are lacking in planning.
I agree that there must also be a short-term
plan for this purpose. At the same time we
must think of a long-term plan because this
has become an annual feature. Whenever we
feel that scarcity conditions or drought condi-
tions are prevalent in a particular area, then
immediately we think of starting some relief
work for providing employment, starting of
construction of roads, starting of bunding and
other such programmes. Then, what happens?
When rains come we say since there are no
more drought conditions, let us stop all work.
Therefore, I can say with authority that by
taking up this work every year under the
category of short-term relief we have been
spending hundreds of crores of rupees most of
which is infructuous. So we have to think of
long-term planning. It is all right to mitigate
the hardships temporarily. Let us take works
which should be on planned basis. Once we
take up that work, whether drought conditions
exist or not, it is the duty of the Government,
both Centre and State, to see that the works
which are taken up are completed in all
respects: otherwise the expenditure incurred
is going to be infructuous.

Then, Sir, the hon’ble Minister was
pleased to say about the rural works pro-
grammes and other programmes. T have just
now mentioned that it would be better if
circular instructions are sent to the State
Governments before taking up any fresh work
in order to provide employment to those areas
where people are suffering the works which
have already been started should be comple-
ted first, I am given to understand that in
Bihar about two years back when there was
severe drought and some programmes were
taken up, these were abandoned with the
result that the amount spent has been
infructuous. At least why not we continue
those programmes and complete them before
we think of starting fresh programmes ? That
is one suggestion I would like to make to the
hon'ble Minister.

s

The hon'’ble Minister was pleased to men-~
tion about providing pumps to the agri-
culturists. He knows that all the villages are
not provided with clectricity I am told that
in Uttar Pradesh there is electricity in certain
villages but it is not regular, it is nct steady,
with the result that the agriculturists have
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been put to a lot of hardship, Where there
are no power lines, there is no point in
providing pump sets. And if there is no
water in the well or the stream or the river,
there is no point in providing pump sets
because there is nothing to lift, So, this is
one the points that I wanted to make.

Sir, when this is the state of affairs, we
have received a report from U. P. and we
understand from reliable sources that in
U. P. when the people are starving there,
when they are facing so many hardships, the
Government in U. P. has issued strict instruc-
tions to all the Collectors or Deputy Commis-
sioners or the heads of administration in
different districts, to take coercive measures
and recover all the arrears, not the current
arrears only but all the arrears, the taccavi
arrears, land revenue arrears and so many
other arrears which are outstanding for the
last three, four or five years. I think it is too
much on the part of the State Government to
do that. This is according to the informa-
tion that I have received and I thought it
was my duty to bring it to the notice of the
Government of India so that they may issue

suitable instructions to the U. P. Govern-
ment.
Lastly, coming to my own State of

Mysore, I was really surprised when I heard
the Minister’s statement, It is clear from the
statement that so far the Government of India
has not received any report from the Mysore
State. In fact, the Minister there who is in
charge of scarcity, famine and other subjects,
has made a statement very recently on the
floor of the Assembly saying that the situation
in the State is grave, and he particularly
mentioned about some districts of North
Karnataka. The hon. Minister is aware of
these notoriously drought-affected areas like
Bijapur and certain parts of North Karnataka.
I do not know why they did not prefer to
make a report to the Government of India.
But the result is, naturally the Government of
India thought that everything was all right at
the State level and there was no need for
them to send a Central team. May I humbly
suggest that instcad of waiting for the reports
from all the States, bccause you know the
general situation in the entire country, why
not you rush some officers to Mysore~-whether
it is a team or an individual officer, whatever
it is, Dbecausc the time is very short and we
have to act very quickly—and guide them
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the Government of India takes immediate
steps, I think to some extent it will be possible
for us to meet the situation,

SHRI ANNASAHEB SHINDE: Sir, I
do not know how the hon. Member, who is
so much experienced, got the impression that
my statement was of a routine nature. In
fact, we mean to take up drought relief
measures and to meet the exigencies of the
present si(uation, as suggested by the hon,
Member, on a war footing, on an emergency
basis. There is no complacency whatsoever
with my Ministry or with anybody who is
concerned with us.

SHRI VEERENDRA PATIL: I am
satisfied.

SHRI ANNASAHEB SHINDE: Thank
you very much. The Government is very
much seized of the matter and we will not
hesitate to take any steps which are required
and demanded by the times and red tape will
not be allowed to come into these matters.

Then, Sir, the hon. Member has made a
suggestion for having a plan on a permanent
footing for providing relief to the drought-
prone areas which are subject to drought
from time to time. I think the hon. Member
himself must be aware, because he was in
charge of a State Government, that the
Government of India has now taken up for
the first time a big programme for 54 districts
in the country which are drought-prone areas.
For instance, there are Bijapur, Chitradurga,
Kolar, Dharwar and Belgaum ; the hon.
Member himself is aware that they are
drought-prone areas of Mysore State. So,
54 such districts have been identified in the
country and an amount of Rs. 100 crores has
been earmarked for this purpose, Actually a
sum of Rs. 27 crores has been spent during
the last two years. We want the State Govern-
ments to spend the rest of the amount because
we want that these areas should be provided
with permanent protection against drought.
And we want the State Governments to
implement these programmes. Therefore, pro-
grammes for providing permanent relief in
these arecas have been taken up by the
Government of India and it is entirely outside
the Plan. The assistance goes entirely from
the Centre. And based on this expericnce,
perhaps in the Fifth Five Year Plan we will
enlarge the scope of this. Therefore, very
sound programmes for providing permanent
relief have been taken up. Then the honour-
able Member made a refecrence to UP and all
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that. I do not think the intention of the
honourable Member is to stop recoveries of
all the loans which were given last year and
for which the farmers have got good crops in
those areas. If distress is developing now,
naturally the State Government will take note
of it and I think the UP Government will
be....

SHRI S. D. MISRA : There are orders
right now, at this very moment.

SHRI ANNASAHEB SHINDE : ...seized
of the problem. As the situation develops, we
would take up with all the Governments in
the country...

SHRI S. D. MISRA : You must en-
quire,

SHRI BANARSI DAS (Uttar Pradesh) :
It will be too late then.

SHRI ANNASAHEB SHINDE: I do
not think it will be too late. I would humbly
repeat my first appeal. As far as this is
concerned, let usnot try to bring in politics...

SHRI S. D. MISRA: No politics.

SHRI ANNASAHEB SHINDE : With
the goodwill of all of you, we shall be in a
position to meet the situation as it is develop-
ing now. Then the honourable Member made
a suggestion as to why we should wait for the
report of the State Government. He made a
statement as to how it is that the Mysore
Government has not sent a report. In my
statement itsclf I said Mysore, Maharashtra
and Andhra, these are the three States where,
as a result of large drought, relief measures
are continuing, and therefore, there may be
some delay. In all those States where relief
measures have been taken for drought, [
think last year perhaps they have sent reports.
But I think the delay in the reports will not
come in the way of the Central assistance,

SHRI SITARAM KESRI (Bihar) : I
should also be given a chance, Mr. Deputy
Chairman.

MR. DEPUTY CHAIRMAN : No, no.

=t @harom Tag - sgaarafa agiey,
STgt aF gars &1 g4 g, fagre & fay
g wfwarr a7 & fRdT o 99
qarg mr agy | a7 a9 qu fagiz an
¥ g g A, §49r fF wradty geew
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ama &1 f62 agi &1 Bram geaa o
TN qrar o 6 A1 AT A g T
| @l 9T 3 /7 97 qfotar Fv gAver
&, NI AT, FET AT T &, 39
Al A eI A @ & g ¥ Aam
gy § | AT uF garg qfgyr wawy
9FAT gaT & qA7 § Ft W FEA AT oY
3g Wl HEA IT 4L AT IFF S AT A
IqagE T & 1 91 feafy g7 &, T
fazmias qfefeafa &, 5 q@ad & s=@
fagr st 9@ g W@, e faam
ATET AT N AW aF g gar
EECICEE CIRER IS HIRCAR SECCI
Ty AR FT AITAT AT GF | AT QA
fagrd qaadl &1 smr & &7 w@r § 9%
ga =Wgh fF srfaary fagre oy sperer
g7 g BFar sy T aw1 w1 &
TET AT AT UET AT AW qg FFAL
9T g& Far s | g=9g a6t w5 arad
& 7T AT LW 919 FEAT y3qv g
T gAY HT AT FT GAATT EAT T
qrg FTE | ATL HIETT F qrey Y &
v qrat § A & 1 afeqr &7 Frar
IEgr g | T &Y wradly Ay S #+T
Wy AT WA ST A TET B ey
zad qal gasd afge 1 & sgn gaw
WA Sl AT § oAgaa g e wa
af fagre § a1z § w97 A qear gd
I TFT FT A1 &1 YS Fray a1, I
gy 5 Filw dfaew & 29
75 Fo FT fATTIA 350 %o H =T 74T,
8 §o WA FT AT 24 AT 25 go A #
AU A | A & Ag B gw geaeq
€ et AwAT 37 qifF g v
g1 ¥ F97 9T AF 1 IY I F fHY
et AT FAAT T ; 791 w17 garrg
9gAT & 1 TOF1A 1§ UFT 14 gE A
STaT § AT FY AHT AR 9 % G A
g1 =@ Tw A 9T ag g A
& qERT T 3w FT &Y W E, ww
R AIFF T FLRY TI 1 §
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gIFIT AT gaq ¥ fAyga wwwr fF @
gegey § TATA AT g anfgd arfe
qME W1 AR FT gFIgar frar A
% | gF e g fF oA garg dik
q17 & graey § A1 JIAAT AT |

SHRI ANNASAHEB SHINDE : 1 have
already spoken about the long-term pro-
gramme. As far as Bihar is concerned, even
the statements of the Chief Minister and
others indicate that they are quite alive to the
situation.

REPORTS OF THE COMMITTEE ON
PETITIONS

SHRI B. N. MANDAL (Bihar) : Sir, I
beg to present the Thirty-first, Thirty-second

and Thitty-third Repoits of the Committee
on Petitions.

EXTENSION OF TIME FOR THE PRE-

SENTATION OF THE REPORT OF THE

JOINT COMMITTEE OF THE HOUSES

ON THE ADVOCATES (AMENDMENT)
BILL, 1970

SHRI D. P.
move :

~

SINGH (Bihar) : Sir, I

That the time appointed for the
presentation of the Report of the Joint
Committec of the Houses on the Advo-
cates (Amendment) Bill, 1970, be further
extended upto the first day of the last
week of the Eighty-Second Session of the
Rajya Sabha.

The question was put and the motion was adopted.

MESSAGE FROM THE LOK SABHA

Tue GENERAL INSURANCE BusiNess (NATIONALL-
SATION) BrLt, 1972

SECRETARY : Sir, I have to report to
the House the following message received
from the Lok Sabha signed by the Secretary
of the Lok Sabha :

I am directed to inform Rajya
Sabha that Lok Sabha, at its sitting held
on the 31st July, 1972, has adopted the
following motion extending the time for
presentation of the Report of the Joint
Committee of the Houses on the General

Insurance Business (Nationalisation) Bill,
1972 :

“That this House do extend upto
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the 21st August, 1972 the time appoin-
ted for thc presentation of the Report
of the Joint Committee on the Bill to
provide for the acquisition and transfer
of shares of Indian insurance companies
and undertakings of other existing
insurers in order to serve better ihe
needs of the economy by securing the
development of general insurance
business in the best interests of the
community and to ensure that the
operation of the economic system does
not result in the concentration of wealth
to the common detriment, for the
regulation and control of such business
and for matters connected
incidental thereto”.

therewith or

SHRI BHUPESH GUPTA (West Bengal) :
I oppose this extension of time.

MR. DEPUTY CHAIRMAN : It is just
a message,

SHRI BHUPESH GUPTA : Why this
message has come ? Lok Sabha has extended.
We do not concur in the extension of time.
Why is the time extended ? Because there is
pressure in order to raise the compensation,
The previous agreement was that the com-
pensation should be paid at a cerlain rate.
Now manipulation has taken place. Suddenly
a suggestion has come that the compensation
rate should be altered in favour of the owners
of these insurance companies.

MR. DEPUTY CHAIRMAN: The House

will be seized of it later. This is only a
message.

SHRI BHUPESH GUPTA : We reject
the message. The message should be returned.
I submit that this House should return the
message to Lok Sabha as unworthy of accept-

ance by an clected House. It should go
back,

SHRI MONORANJAN ROY (West
Bengal) : This is a serious matter. We do
not accept this extension of time... .

MR. DEPUTY CHAIRMAN : There is
no question of discussion now.

SHRI BHUPESH GUPTA : This is a

fraud. There is no justification for this ex-
tension.

RE. ARREST AND CONVICTION OF
MEMBERS OF RAJYA SABHA

MR, DEPUTY CHAIRMAN : [ have



